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mains to be done just now. Nevertheless,
I notice from the Minister's statement
that there is & tendency to avoid the guilt
to be laid on the door of the authorities
which were actually responsible for
safeguarding the embankments of the
Gohana Lake. Eye witness accounts say
that at present there is no Gohana Lake
in existence. The entire thing has been
drained out over the area affected by the
floods, The lake, as has been said, was
formed in 1891, and it has been, since,
then, a source of constant trouble to the
people in that area, A number of times
it has been responsible for miner floods,
but it appears to me that either no perma-
nent arrangements existed for safeguard-
ing its embankments or theSe measures
were inadequate, | want 10 know what
those measnres are and whether any per-
manent measures existed ? Who were
the persons responsible for safeguarding
their safety and would the State Govern-
be taking any action against these persons
who did not safeguard the embankments?
Would the Government léarn a lesson
from this and institute a geoeral survey
of such risky areas which are responsible
for such ghestly tragedies again and
again ?

DR. K. L, RAO : 1 submitted already
that the road between Chamoli and
Badrinath requires to he looked inlo as
the ground seems to be affected by fre.
quent land slides and the road has tuo go
in sixty miles a height of 7,000 feet.
Therefore, it requires to be looked into.
| shall pass on the request {o the Geolo-
gical Survey of India to see if they could
undertake a survey of this tract for
realignment of the road.

12.¥1 hrs.
RE : BUSINESS OF THE HOUSE

SHRI S. M. BANERIEE (Kanpur) :
I have to say something about the Order
Paper. We expected yesterday and today
also that the Minister of Rehabilitation
would make some statement on the Seri-
nus problem arising out of the mass exodus
of minorities from East Pakistan. It is
surprising he has not done s0. The other
House has discussed it Yesterday. [ re-
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quest you to ask the Minister to make &
statement today and give us a chance to
to discuss the entire matter, .. .(/nierrup-
tions)

DR. RAM SUBHAG SINGH (Buxar) :
We should discuss the agreement that has
been entered into between India and
Pakistan. This Government has proved
totally ineffective in that regard.

SHRI BAL RAJ MADHOK (South
Delhi) ¢ The exodus of minorites from
East Pakistan is a serious matter. We
have given a motion for adjournment and
we must get an opportunity to discuss
this matter., This cannot be brushed
aside.

SHRI HEM BARUA (Maogaldai) :
I submitted on adjournment motion on
the Assam floods ; they are a regular fea-
ture every year and this time also there
are floods so. What happened ? The
Minister and some experts went to the
United States 1o study flood ceontrol
measures in relation to Mississipi. He has
come back but he has pot done anything.
An expert came from the United States
to advise us but nothing has been done,,,
(Interruptions) On the foor of this
House, two years ago the hop, Minister
made a statement that dams would be
constructed in the Brahmaputra ; no such
flood control measures had been taken,,,
(Interruptions.)

MR, SPEAKER : Order, Order, Please
resume Your seat,

MR. HEM BARUA : Two Ministers
are going to Gauvhati from Delhi ?
What are they going to do there ? The
money Spent on them could have been
given to poor farmers in the Villages.
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MR. SPEAKER : Order, order. | have
reccived a number of Adjournment
Motions. ([fnrerruption). Will you ple-
ase sit down ?
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MR SPEAKER : Will you please sit
down 7 This is not the way of introducing

the subject.

SHRI1 S. KUNDU (Balasore) : About
30,000 workers of the railways have come
and there is a big demonstration in Delhi.
They want an interim wage relief and a
need-based wage. (/nferruption)

SHRI K. LAKKAPPA (Tum Kur) :
They have submitted a memorandum, Let
the Railway Minister make a Statement.
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MR SPEAKER : Order, order. (/nter-
ruption) Nothing will go on record when
anything is spoken while I am dn my legs.

What is this ? (Interruption) Will you
sit down or not ?
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Now, so far as the demand for the
discussing of some subjects is concerned,
we are holding a meeting of the Business
Advisory Committee in the evening, and
we would put it there.

As far as the Adjournment Motions
are concerned, there are about 16 or 17 of
them. 1T have held over the consideration
of them in view of the no-confidence mo-
tior. that is pub down as item 21A. Unless
there is some decision about that, I cannot
consider the Adjournment Motions, but
before that, 1 am going to put the formal
business before the house and then take
up the item at 21A later on.

12.39 hrs.
PAPERS LAID ON THE TABLE

DBLHI UNIVERSITY AMENDMENT
ORDINANCE, 1970

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) 1 beg to lay on the Table a
copy of the Delhi University (Amendment)
Ordinance, 1970 (No. 4 of 1970) (Hindi
and English Versions) promulgated by the
President on the 20th June, 1970, under
provisions of article 123 (2) (a) of the
Constitution, [Placed in Library.
See No. LT—3657/70]

THE MINISTER OF EDUCATION
AND YQUTH SERVICES (DR. V. K,
R. V. RAO) : Tbegto lay on the Table
a statement (Hindi and English versions)
explaining the circumstances which nece-
ssitated promulgation of the Delhi Univer-
sity (Amendment) Ordinance, 1970,
[Placed in Library. See No. LT—
3658/70)

NOTIFICATION UNDER REQUISITIBNING
AND ACQUISITION OF IMMOVABLE PRO-
PERTY ACT, ANNUAL REPORT ETC
OF HINDUSTAN HOUSING FAC-
TORY LTD., NEW DELH1 AND
ANNUAL ACCOUNTS All MS.

NEW DELHI

"' THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY



